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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 145 of 2021. 

 
1. Sri Bhairab Saikia 
2. Sri Bishnu Gautam 
3. Sri Awadhesh Pandey @ Adesh Pandey 

 
 -vs- 
State of Assam. 
 

Advocate for the Petitioner:- Mr. P. Hazarika. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 08.03.2022.        
 The learned counsel for the accused/petitioners is present. 

 By this order it is proposed to dispose of the bail petition filed for the 

accused Sri Bhairab Saikia, Bishnu Gautam and Awadhesh Pandey @ Adesh 

Pandey, u/s-438 of Cr.P.C in connection with Halem P.S Case No. 46/21, 

Corresponding G.R Case No. 346/21, u/s- 120(B)/379/420/468/506/34 IPC. 

 I already heard the learned counsel for the parties on 07-03-2022 and 

perused the case diary.  

 The Facts leading to filing of the instant bail petition u/s- 438 of Cr.P.C, in 

brief are that on 08-10-2021, the informant Smti. Sandipa Adhikari, wife of Ratan 

Sarkar, who is a Share Holder of M/S Pubjyoti Tea Private Ltd., a company 

registered under Companies Act,1956, lodged an ejahar on 08-10-2021 against 

the other share holders and some employees of the company including the 

present accused/petitioners Awadhesh Pandey @ Adesh Pandey, Bhairab Saikia 

and Bishnu Gautam, alleging inter-alia that they committed irregularities in the 

accounts of the company and that they were involved in some misdeeds, such as 

consuming unlawful intoxicant in the bunglow of the company and whenever her 

husband Ratan Sarkar tried to prevent them, they threatened him.  
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On the basis of the ejahar, Halem P.S Case No. 46/21, u/s- 

120(B)/379/420/468/506/34 IPC, has been registered. 

   Now apprehending arrest in connection with the aforesaid Halem P.S Case 

No.46/21, u/s- 120(B)/379/420/468/506/34 IPC, the accused/petitioners have 

approached this court seeking pre-arrest bail u/s- 438 of Cr.P.C. 

 It is submitted on behalf of the accused/petitioners that actually on 07-10-

2021, an ejahar was lodged by one Bijay Konwar on behalf of M/S Pubjyoti Tea 

Private Ltd., against Ratan Sarkar, the husband of the present informant, alleging 

inter-alia that he committed misdeeds in connivance with his family members and on 

the basis of it Halem P.S Case No.45/21, u/s- 120(B)/294/447/448/452/506/143 IPC, 

was registered. Thereafter the present informant lodged the ejahar on 08-10-2021, 

giving rise to Halem P.S Case No. 46/21, wherein the informant i.e the wife of Ratan 

Sarkar made some vague allegations against the accused/petitioner Awadhesh 

Pandey @ Adesh Pandey and others, as a counter blast to the case lodged against 

Sri Ratan Sarkar and his family members. 

 Certified copy of the ejahar of Halem P.S Case No. 45/21, has been enclosed 

with the bail petition. 

 Now on perusal of the case diary, it is seen that the accused/petitioners have 

been co-operating with the investigation. Considering the materials so far collected 

by the I.O, I am of the considered view that custodial interrogation of the 

accused/petitioners is not necessary for investigation.  

Therefore, I find it a fit case to extend the privilege of pre-arrest bail to the 

accused/petitioners.  

Hence, in the event of their arrest, the accused/petitioners namely 

Bhairab Saikia, Bishnu Gautam and Awadhesh Panday @ Adesh Pandey, shall be 

released on bail of Rs. 15,000/- each with a local surety of like amount to the 

satisfaction of the I.O. The accused/petitioners shall appear before the I.O within 

10 days and shall co-operate with the investigation and they shall not hamper 

the investigation in any manner. 

  Send back the C/D. 


